
FIR No. 206/21   

PS S.P. Badli 

State Vs. Balraj 

13.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  IO SI Vishal Malik through VC.  

  Reply of the previous IO perused. Since the matter has already been 

transferred to IO SI Vishal Malik, he is directed to conduct the fair investigation 

into the matter abiding by all the provisions of law. 

  Further, SHO concerned is directed to take timely updates in the 

matter from the IO concerned and ensure that no incongruency is committed with 

respect to either party. Application disposed off. 

 

 

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/13.05.2021 

  



FIR No.  549/19 

PS S.P. Badli 

State Vs. Sheikh Mujbal Rehman 

13.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Sh. R. L. Saini, Ld. LAC for the applicant through VC. 

  It has been informed that regular bail has already been granted to the 

accused vide order dated 30.10.2019 of this court. Hence, counsel for the accused 

has sought permission to withdraw the application. Application is disposed off as 

withdrawn.   

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/13.05.2021 

  



FIR No.  249/21 

PS S.P. Badli 

State Vs. Anuj Jain 

13.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  This is an application for issuing directions to Jail Superintendent for 

allowing the wife of the accused to meet him in the Jail Premises. 

  Counsel for the applicant has sought some time to present before the 

court the provisions under which this court may assume the power to allow such 

application. Matter is passed over for 02.00 PM.  

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/13.05.2021 

13.05.2021 

Through Webex Video Conferencing 

At 02.00 PM 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Ld counsel for the applicant has drawn the attention of this court to a 

provision contained in the Prisoner’s Act, 1894 whereby the Suprintendant of the 

Prison is bound to obey all the orders of the court not inconsistent with the act or 

under rule thereunder. 



  Be that as it may, the provision as cited by Ld. Counsel for the 

applicant has not come to rescue of the applicant as the prerogative of Jail visits 

rests with the concerned Jail Suprintendant and is not the jurisdiction of the court.  

         Alternatively, Ld. Counsel for the applicant has prayed that his 

application may be allowed keeping in view the principals of natural justice and 

the applicant hereunder may be allowed to meet her husband.  

         Heard. I have no hitch in observing that since the pandemic of Covid 

19 vide spread, the health and safety of all the prisons inmates put together requires 

to be considered while dealing with this application. Thus, I do not deem it fit to 

risk the possibility of spread of infection inside the Jail Premises by allowing this 

application.  Accordingly, application stands dismissed.  

         Needless to say, applicant is at liberty to move the appropriate 

application before the concerned Jail Suprintendant which shall be considered 

keeping in mind the present situation of pandemic and the feasibility of the 

meeting. Copy of this order be sent to whats app of counsel for the applicant at his 

request.  

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/13.05.2021 
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